NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH
(Exercising powers of Adjudicating Authority under

the Insolvency and Bankruptcy Code, 2016)

CP (IB) No. 179/Chd/Hry/2019

Under Section 9 of Insolvency and
Bankruptcy Code, 2016.
In the matter of :

M/s. Sahil Singh Ayaan Kumar, Commission Agents,
Shop No. 96, New Grain Market, Julana,
District Jind, Haryana-126101.
... Applicant/Operational Creditor
Vs.

Tirupati Basmati Exports Private Limited,
having its registered office at Chopri Road Village,
Kurak Taraori, District Karnal, Haryana-132116.
... Respondent/Corporate Debtor

Order dated: 07.10.2019

Coram: Hon’ble Mr. Ajay Kumar Vatsavayi, Member (Judicial)
Hon’ble Mr. Pradeep R. Sethi, Member(Technical)

For the Applicant : Mr. S.S. Kaushik, Advocate
For the Respondent : None.

ORDER

The instant CP has been filed under Section 9 of the Insolvency
and Bankruptcy Code, 2016 (for short, the Code) for initiation of CIRP against
Tirupati Basmati Exports  Private Limited.  Against the very same
respondent/corporate debtor, CP (IB) 371/Chd/CHD/2018 filed by one of the
financial creditor — State Bank of India was admitted by this Adjudicating
Authority on 27.09.2019. By the same order dated 27.09.2019, moratorium

was declared and Interim Resolution Professional was also appointed.



2. In view of the above, the instant CP is disposed of with a direction
that the petitioner may prefer their claim to the Interim Resolution Professional

as per the Code and Regulations.

Sd/- Sd/-
Pradeep R. Sethi (Ajay Kumar Vatsavayi)
Member (Technical) Member (Judicial)

October 07, 2019

saini
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